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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 26th October, 2006
G.S.R. 667(E).—Inexercise of the powers conferred
by Section 176 of'the Electricity Act, 2003 (36 of 2003), the
Central Government hereby makes the following Rules to
amend the Electricity Rules, 2005, namely :—
1. (1) These rules may be called the Electricity
(Amendment) Rules, 2006.
(2) They shall come into force on the date of their
publication in the Official Gazette.
2. In the Electricity Rules, 2005, in Rule 7, for
sub-rule (1) the following sub-rule shall be substituted,
namely ;-

“(1) The distribution licensee shall establish a Forum
for Redressal of Grievances of Consumers under
sub-section (5) of Section 42 which shall consist of
officers of the licensee. The Approprnate
Comimission shall nominate one independent
member who is familiar with the consumer affairs :
Provided that the manner of appointment and the

gualification and experience of the persons to be
appointed as member of the Forum and the
procedure of dealing with the grievances of the
consumers by the Forum and other similar matters
would be as per the guidelines specified by the
State Commission.”
[F. No.23/23/2005-R&R]
AJAY SHANKAR, Addl. Secy.

Note :-—The Principal Rules were published vide

No.G.S.R. 379(E), dated the 8th June, 2005 in the
Gazette of India dated the 8th June, 2005.
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